
HIGH COURT OF JUDICATURE AT ALLAHABAD

CRIMINAL APPEAL No. - 6376 of 2017

Court No. - 48 

HON'BLE CHANDRA DHARI SINGH, J.
HON'BLE DEVENDRA SINGH-I, J.

1. Case called out. None appeared on behalf of the appellant.  

 

2. As per office report dated 07.02.2026, based upon the report of Chief 

Judicial Magistrate, Agra dated 04.02.2026, sole appellant- Akbar Ali has 

already died.

3. Taking into consideration the aforesaid report of C.J.M., Agra, the 

criminal appeal qua sole appellant- Akbar Ali is dismissed as having been 

abated.

February 18, 2026
Sanjeet
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